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l ZM fas.

CQMMITTOP ON Tip; WELFARE OF 
SCHEDUt#) CAStKS AMD SCHE

DULED TRIBES.

<i) M inutes

SHRI DASARATHA DEB (Tripura 
East): i beg (o lay On the Table
Minutes of the First to Thirty-eighth 
sittings of the Committee on the Wel
fare of Scheduled Castes and Schedu
led Tribes and First and Second 
sittings of the Sub-Committee there
of.

0 ) Twenty-third & Twenty-fourth 
Reports and Reports or Study Totjrs 

of Study Grottps

SHBI DASARATHA DEB: I beg
to present the following Reports of the 
Committee on the Welfare of Sche
duled Castes and Scheduled ^ribe«i:--

(1) Twenty-thitd Report on the 
Mjmstrf of Home AFairs- 
Socio-economic conditions of 
ScheduW Castes and Sche
duled Tribes in Andaman and 
Nicobar Islands.

(2) Twenty-fourth Report on tne 
Ministry of Home Affairs- 
Socio-economic conditions of 
Scheduled Castes and Sche
duled Tribes in Laccadive, 
Minicoy and Amindivi Islands

(3) Report of Study Tour of Study 
Group 1 of the Committee to 
Calcutta, and Andaman and 
Nicobar Islands during Sep
tember, 1972.

(4) Report of Study Tour otSKdv 
Group IT of the Committee to 
Madras and Laccadive, Mini- 
coy and Amindivi Islands 
during October, 1972.

IZMhpu

CQMM2TT&E OF PRIVILEGES

Extension of Time ton Presentation 
of Hbport

DR. HENRY AUSTIN (Ernaktiam): 
1 beg to move.

“IV t this House do extend upto the- 
lat>l day of the first week of the next 
sess.->n, tne time for the presenta
tion ot the Report of the Committee 
of Privileges on the question re
garding the implementation of the 
lat;.ir part of the resolution adopted 
by  Lok Sabb i on the 2nd December, 
1970, namely, ‘that the Government 
in the light of gravity of the offence 
administer to Shri S. C. Mukherjee 
maximum punishment under the law 
and report the same to this House’.”
SHRI S. M. BANERJEE (Kanpur): 

Sir, a decision was taken in a meeting 
where all the parties were represented 
that the Report will be made available 
)y 13th August. Now, the time is •'***- 

mg extended upto the last day of ihe 
first week of the next session. This 
offirpr is practically on the verge of 
ietirement. I would request you and, 
through you, Dr. Henry Austin to ex- 
Dedite the Report. As you know, he 
was punished once and reprimanded 
b y  the House. The legal opinion given 
by late Shri Mohan Kumaram&ngalam 
was that he cannot be punished twics.
I think, the Privileges Committee 
should take note of it. Will he give 
the Report by the end of this month?

DR HENRY AUSTIN: He is aware 
of the fact that this matter was dis
cussed. Late Shri Mohan Kumara- 
martgalam explained to the House the 
constitutional limitations and the diffi
culties that had cropped up. In *e 
M̂ ht of the report given by the Minis
ter and others, the Committee examin* 
ed all the problems and discussed the 
matter in detail. For your informa
tion. Sir. and for the information '>f 
the hou. Members, I might sav that 
we have almost completed the Report. 
But some Members have raised some
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new problems. We are getting the 
matter examined by the Law Ministry 
again. That is the poaittaa. W« hope 
we will be able to submit the Jteport 
as early as possible.

MR. SPEAKER: This reference was 
made to the Committee. We had n 
number of doubts. Mr. Banerjee gays 
that by that time he would retire and, 
therefore, there would be no use. Now, 
if you want to give any Report, that 
should be in time before he retires 
When ig he retiring?

SHR1 S. M. BANERJEE: The legal 
opinion was expressed by late Shri 
Mohan Kumaramangalam to the Mem
bers of the House.....

MR. SPEAKER; It is for the Com
mittee to accept.

SHRI S. M. BANERJEE: He is not 
going to be promoted throughout his 
life. He is now on the verge retire
ment. I am told, in 1974, he retires. 
A discussion took place and a deci
sion was taken___

MR. SPEAKER: This is something 
which I have never been able to -e- 
concile as Speaker—as to whether we 
have been laying a very healthy pre
cedent or not. That is the reason why 
I sent it back to the Committee. It is 
not a question of one individual's 
retirement; it is a question of laying 
a precedent, which perhaps may be 
healthy or not, for the future. Let 
them think over it and come out with 
some well-thought out report.. (It)- 
termptions)

SHRI SAMAR MUKHERJEE (How
rah); There was some understanding 
in that meeting that it will be refer
red back to the Privileges Commit
tee.

MR. SPEAKER; That is something 
which we cannot mention here.

SHRI SAMAR MUKHERJEE: I am 
supporting Mr Banerjee.

MR. SPEAKER: Let the committee 
think over it Yourself or your re

presentative will be there to explain 
it. Now, the question is:

“That this House do extend upto 
the last day of She first week of the 
next session, the time for the pre
sentation- of the Report of the Com
mittee of Privileges on the question 
regarding the implementation of the 
latter part of the resolution adopted 
by Lok Sabha on the 2nd December, 
1970, namely, ‘that the Government 
in the light of gravity of the offence 
administer to Shri S. C. Mukherjee 
maximum punishment under the law 
and report the same to this House’.'* 

The motion was adopted.

1207 hn.
BUSINESS OF THE HOUSE

THE MINISTER OP PARLIAMEN
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): With your permission, 
Sir, I rise to announce that Govern
ment Business in this House during 
the week commencing 13th August,
1973, will consist of:—

1. Consideration of any part dis
cussed item of Government 
Business carried over from 
today’s order paper.

2. Discussion and voting on Sup
plementary Demands for 
Grants (General) for 1973-74.

3. Consideration and passing of:
(i) The Employees’ Provident

Funds (Amendment) Bill,
1973.

(i’i) The Uttar Pradesh State 
Legislature (Delegation of 
Powers) Bill, 1973 as passed 
by Rajya Sabha.

4. Discussion on the Resolution
seeking continuance of Presi
dent’s Rule in Andhra Pra
desh.

5. Discussion on the Resolution
seeking continuance of Presi
dent’s Rule in Manipur.

6. Discussion on the Resolution'
seeking continuance of Presi
dent’s Rule in Orissa.


